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eluded in the list because there is no 
such project coming under the Central 
Government

Application ef Hindu Marriage Ac* In 
Pondicherry

*572.  SHRI  NITIRAJ  SINGH 
CHAUDHARY Will  the Minister of 
HOME AFFAIRS be pleased to refer to 
the reply given to Unstarred of No 1281 
on 2«th February, 1975 regarding appli­
cation of Hindu Marriage Act in Pondi­
cherry, and state whether Government 
would suo moto take steps to end the 
“renoncants” class and make all Indian 
law applicable to them'*

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS DE. 
PARTMENT OF PERSONNEL ANT) 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEH­
TA): The Government has no inten­
tion of taking any such steos at 
present.
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SHRI OM  MEHTA  Under th*’ 
French Decree of 1881  the mhentou 
of the former French settlement, irres­
pective of caste or  religion, have a 
right to ask to be governed by the 
law? applicable to the French people 
in this  settlement in  matters like 
marriage, divorce,  dispossession of 
property etc* instead of by the per­
sonal law, The persons exercising 
ttuch option are called the “renew- 
cants*’  When persona) law appli­
cable to different communities in­
cluding the Hindu Marriage Act 1955 
were extended to the Union Terri­
tories those laws were made tpecifl- 
caHy Inapplicable to  "renoncantv" 
and tfefcre Is no demand from them 
U* the restoration of tile status.
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SHRI OM MEHTA: There are some 
more laws which are not applicable to 
them. They are the Converts Marriage 
Dissolution Act, 1866, the Indian Chris­
tian Marriage  Act  1872, the Indian 
Majority Act,  1875,  Guardians and 
Wards Act 1890, Child Marriage Re8> 
traint Act 1920, the Hindu  Dispos­
session  of property  Act 1960,  the 
Hindu Inheritance  Removal of Dis­
abilities Act 1928, the Hindu Mar- 
. riage Act 1955, the Hindu Succession 
Act 1968,  the Hindu  Minority and 
Guardianship Act  1956; and  then, 
there is  the Muslim  Personal Law 
Application Act 1937 and Dissolution* 
of Muslim Marriage Act 1899 etc.
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Renoncants will eoutlnne to be go­
verned i|t  respect  of  personal
laws «ce thoae relating to marriage
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divorce, adoption  and succession by 
the relevant Acta of the French Civil 
Court dealing with these matters,
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I would like to say that this is a good 
code because under that code all per- 
sons belonging to all religions, castes 
and groups are being governed by the 
same code.

SHRIMATI  T.  LAKSHMIKAN-
THAMMA. By sa.v ing that there has to 
be a demand from them, does he rug- 
gcst that there should be a mo\ ement 
and some bullet.; should go and some 
women >bould be shot dead? How long 
are tae jwople of the Union 1 err; tones 
be st Goa or Pondicherry or any othei 
place to suiter like this, because, accor­
ding to hum>  the Christian Mus­
lims \ull  be  cut  oil from  the
mainstream of  national  Ute  «nd 
those  women  will  suffer  for 
untold number of years. If you want, 
we will go and  run  the movements 
there

SHRI OM MEHTA. There is no Ques­
tion of other Union Terntor.es. This 
exists only 111 the Union Territory of 
Pondicherry, and the total number of 
the people who renounced their old 
laws and wanted to  !*c governed by 
this French law is 10,176

SHIUMATI T. LAKSHMI  KANT- 
HAMMA. 1 want to know whether the 
Committee appointed on the status of 
women has suggested that these laws 
should be changed and made Applicable 
«s in the case of other parts of the 
country. Also 1 want to know, when 
.you are* forming some committees like 
tlm*> whether you are associating the 
WiMMo's Association and other Asso- 
ciatte&s from the Union Territories 

tt My the reasons therefor.

SHK2 OM MEHTA: I have already
said that this has nothing to do with 
all the Union  Territories. This is a 
specific issue concerning a section of 
the population in Pondicherry.

StHU ARAVINDA  BALA PAJAM­
OR; I understand from the bon. Minis­
ter that the people from Pondicherry 
have not been demanding aiij changes 
in the law&. That  is  not  correct 
Even  in  the Budget  speech X 
have said that, from 1968 onwards, 
the people of Pondicherry have been 
demanding the change-over. I do not 
know whether the Minister is aware of 
the tact that those people who are re- 
noncar.ts. even Hindu memoers who 
ha\e renounced then civil rights, are 
governed by Court Civil and people 
w«o ate Christians and who have not 
renounced are not governed by Court 
CjmI, tliey ate still governed by the 
ott Hmdu laws. Hence, the anomaly. 
Alter the introduction of Hindu Mar- 
r.agc Act and Hindu Succession Act,, 
the Christians are not governed by 
them, and that is the reason, as I said 
in the Budget speech, the people who 
belong to Christian women community 
ate not entitled  to  their property 
rights  But the Government of India 
have not yet considered it. I do not 
know whether the Mini&tcr is aware of 
the fact that the Department of Pondi­
cherry has gone into the matter deep, 
but here these people have not made 
their recommendations on proper lines.
1 do not know  what  the Minister 
mi .ins by t>a>ing that the people of 
Pondscherry are not demanding for it 
In 1934 when the de facto transfer took 
plv.ee, they were  assured of smooth 
changes. From iy«8 onwards, practi­
cal all the Inman laws were .rUroduc. 
ed even the procedure was introduce 
ed  But there are anamahes which are 
calling a good deal of trouble to the 
people there. These  people are not 
giving proper attention to the Union 
Territory; they have not even studied 
the application of legal matters as ex­
pected of them.
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SHRI OM MEIW’A: If those renon- 
carits demand it, then we can eoasider. 

*

SHRI ATAL BIHARl VAJPAYEE: I 
do not know haw Indian citisens can 
be governed by foreign laws.  (In­
terruptions'. *

SHRIMATI  T.  LAKSHMrKAN- 
THAMMA;  The hon. Member who 
asked the question now is from Pon- 
dictierry. His demand is equal to the 
demand of the people there.

SHRI OM MEHTA: Out of 71, 10? 
people, only 10,176 are renoncants. We 
will again try to assess, and if they 
demand, we shall see what can be done.

SHRI ARAVTNDA BALA PA J A NOR: 
I was not speaking for renoncants; 1 
was speaking for the people who have 
not renounced. (Interruptions).

Snail Newwpers in Gajant and

*574. AM F. O. MAVALANKAR; 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) the number of small newspa­
pers in Gujarat, giving broad cate* 
gories, published in Gujarati, Marathi,. 
Hindi and English;

(b) whether the said  newspapers 
are given any special quota of news­
print; and

(c) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI DHARAM 
BIK SINHA):  (a) A statement is
attached.
<b) No, Sir.

<c) Does not arise.

Statement

LANGUAGE-WISE BREAK-UP OF NEWSPAPERS

Language Daily Bi/Tri-
weelky

Weekly Fort-
mghMy

Mont­
hly

Quar­
terly

Other Annual*

i 2 3 4 5 6 7 8 9

English I 3 3 * 5 5 9 i

Hindi \ i •• 4 •• •

Gujarati . 20 2 122 64 21Z 16 10 ..

Marathi . I I •• « 4»

Sanskrit . .. .. •• f

Sindhi  , '• •• I 2 4 *• *• ••

Bilingual . •• I 3 3 % t 4 •

Multilingual  . * *• •• 6 I 3 3 •• ••

Total: 21 3 13 € 73 *47 36 M V

Ghand Total: sit




